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CENTRAL ADMINISTRATIVE TRIBUNAL

| ALLAHABAD BENCH
th
" mls... M6 2., pay ¢ DEGEWED, 1994
HON. MR, JUSTICE B.C. SAKSENA, V.C

HON. MR. K. MUTHUKUMAR, MEMBER(A)

(1} Q;iqinal_épplication No, 384 of 1994

1% Suresh Kumar,s/o Ram Lal
S r/o S.C. Road, Alrport
Gate, Izatnagar, Bareilly.

2 Shri Hemraj, s/o Bulaki Ram,
r/o village Kunwa Tanda,

Bareilly, eees ApPplicants

Ver sus

l.  Union of India, throuok
Secretary, Indian Council

of Agricultural Research,
New Delhi,

2, Director, Indian Veterinary
Research Institute (IVRI),

Izat Nagar, Bgreilly, sess RESPONdents
ALONG wITH

(2) Original Application No, 383 of 1994

il Harish Chandra, aged about
27 yegrs, s/o Pooran Lal,
r/o Rallway Hospital Co lony,
lzatnagar, H., Ne, 5/133,
| - Bareilly, eeees Applicant

Versus

T T -
W

1e Union of India, throuch
Secretary Indian Council of
* Agricultural Research,
New Delhi,

I - e

2. Director, Indian Ve terinary
§ | - - Research Institute(IWRI),
A Izatnagar, Bareilly,

oo 0 t. RESPOnden ts
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Original Application No, 697 of 1094

1. Prem Singh
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—S/o ayodhya Prasad, .
r/o village Ram Nagar Paschimi
Gautia, Post Office Rohelkhand
University, Distt, Bareilly,

2, suraj Pal
§/0 Ram Chandra,
r/o village Ram Nagar 0
Paschimi Gautia,
Post Office Rohelkhand University, °
Dist, Bareilly,

ceses Applicants
Versus

L. “Union of India
through Secretary i
Indian Council of Agricultural it
Research, New Delhi, 1

20 Director,
Indian Veterinary Research Institute, 1
(IVRI), Izatnagar, il
Bareillyn cees. ResSpondents '

p
Oricinal aApplication No,506 of 1994

¥ |
Daya Ram, aged about 25 years e ' i
son cf Sunder Llal, r/o village |
Naugawa Ghatempur, post and '
Teh, Bareilly, Distt. Bareilly |

2. Ram Das, aged about 25 years,
s/o Prasadl Lal, r/oc village
Ram Nagar, P,C, University,
Dist, Bareilly

3. Chetram aged about 22 years,
s/o Khyali Ram, village
Kunwa Dauda post,Baslipur,
Dist, Bareilly,

4, Mohan Lal, aged about 24 years,
son of Khyall Ram, village Kunwa
Dauda post, Balipur, Dist, .
Barellly,

S Krishna Kumar, aged about 22 years,

s/o Kundan Lai,_r/o Mohalla Ram
Nagar, Post, University Bareilly,
Dist, Bareilly,

«ses APPlicants

Versus
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L. Union of India,
s N through Secretary Indian Council
7 of Agricultural Research, New
Delhi, =

2. Director,

Indian Veterinary Research Institute
(IVRI)

: Izatnaqgar,

". Bareilly,

ss0se liESpondents

h f (5) Original Application No, 928 cf 1994

Lo Bhawan Prakash,

27 years, s/o Shri Sunder Lsl
r/o vill, Naugawan,
Chatampur, Post Madhauli,

20 Mahendra FPal,
20 years, s/o Nand Ram,

r/o Kalzra, post, NMaharpura,
- Dist, Bareilly,

3% Ram Bharcse, 20 years,

S/0 Netram, x/o Ram Nagar
Post Universit
Dist, Bareilly,

| —t ©s 0 s » Appllcantﬁ
(e Versus

1o Union cf India,
through Secretary, Ministry
t of Agficulture, New Delhi,

E | 26 Director,

i | Indian Veterinary Research
g Institute (IVRI)

= Izatnagar,

BE!I'OllI}’.

oo e RESpOnd ence
Oricinal Application No,526 of Jooa

le Shyam Sinch,
agéd about 21 yegars,
s/0 Ram Bharose Lal,

r/o village & Post Sarai Talfi,
Dist, Barellly. eeeee Abrplicant

p I T, YR N N S

1. Union of India,

| through Secretary
g Indian Council of Aoricuy lturel
Research, New Delhi,
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-; 26 Direclor,
i Ind en VEterlnary Researdg Institute
r
b I?atnuqar
_ ~Bareilly, : 3
| - veoee Hesponoents ;
} (7) Original Apj-lication No, 877 of ]9G4
ik i, Hyrveer Singh
Son of Sri Ram Bharosey Lal
& resident of villagé and post |
!g | Sarai Talli, Cistrict Bareilly. : |

ceeo e .&pplicant
Versus i

l. Union of Indiea, |8
through Secretary |
Indlan Council of Agricultural
Research, New Delhi,

» e

20 Director,
Indian UEtD“lnar} Resﬂarch Institute
(IVR1), Izatnagar,
Bareilly.,

coeee HRespondents

(8) Original Applicetion No, 362 of 1994

<

le Daya liam,
s/c Banshi Lal,
R/o vill, Kunwa Daunde,
P,C, Balipur,
Distt, Bareilly,

E |: G Dorilal,

g 1 s/o Ngthu Lal,

| r/o vill, Kunv:a Daunda
14 Post, Balipur,

1t Dist, BaPEllly.

—
o

eceee Applicants |;

By aAdvocate Shri sShesh Kumar,

Versus

1k Union of Indig,
through secrEtary
Indlah Council of Agricultural
Research, New Delhi
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pa 2. Directox,
Indian VEterlnary Research -
Institute, (IVR1), Izatnagar, — ~ 5
Bareilly.,

oseo HEEPGnde’ntS

By AdvbcatesShri Rakesh Tewaril
and Shri J,N, Tewardi.

(9) Oricinal Application No, 882 of 1994

il Te; Fal, son of Sri Prem
Raj, r951oen+ of LRoCpapur
vill age, P.C, Bhadsar, Distt. !
Barel?lyg o0 e a nghcant

Versus

- P A W EATTL . TR

=

1o Union of Indis, through its
Secretary, Minlstry of
Agrlculture New Delhi,

e oMGETTA,

-
=

2o Indian Veterinary Research
Institute, Izatnacer, Barellly
through its General Manager.

Te bt

Se The Central Aviation Research
Institute, Izatnagar, Bareilly
® through its ceneral Manager

-~

-

esee REsponcents

A

S .!.

(10) Oricinel aApplication No, 88C of 1994

1. Mahesh Babu son of Ram Bharosey,
resldent of villa?e NManda, Tehsil
and Distt. Boreill

- #
R L o e PR

2 Cokaran Lal, son of Shri Kishan
Lal, resident of village Kidauna,
Tehsil Anla, District Bareilly,

e

; <Y Raja fam son of Jalim Singh,
! recident of Mohalla Bankey
" Chhawani, Distt. Bareilly,

| | 4, Jagdish Prasad, son of Sri Fagir Chand
|} resident of Chawal Mudia, Tehsil
| and Post offlce Bareilly.

¥ \
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Gopal Ram, son of Shri Bhawan
Ram, c/o A-860 Rajendré Ngaoar
P.0, Izatnagar, Distt, BarElliy.

Nathoo Lzl son of India Lal
resigent of village Chawaa fehsil~aﬁﬂ
Post office, Bareilly.,

Ram Kumar, son of Sri Devi Lal,
resident cf Mohalla Bagh ahmad Ali,
District Bareilly,

Munish Bgbu son of Sri Bahoranlal
resident of village Hejupur st

Rejupur, Distt. Bareilly,

Kslloo son off Sri Patrac resident
of village Kereli, Distt,
Bereilly,

Dinesh son of Ram Charanl:zl,
resident of Badrai, P,0. Sardar Nagar,
Tehsil arla, Bareilly.,
Ramesh Chend Pandey, son of
Muk at Behari Lal Pandey,
resident of village Dhanis,
P.O, Chathia, Tehsil EBahari,
Distt., Bareilly,
... aAPbplicants

Versus
The Union of India, throuch A o
iis Secretary, Minlstry of >

acriculture, New Delhi,
The Indian Veterinary Research

Institute, lzatnagar, Barellly
through its General Mghacger

coses HESPpONUENnts

Oricinal application No, 881 of 1994

Bhagwan Das, son of Sri Ham Swaroop
reslident of village Umaisis Saiepur
District Bareilly

e 00 s ADPliCan't
Versus

Union of India through
Secretary, Ministry of Agriculture
New ]:Elhi.

r\)‘&/ oo P7
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: 2 Indian Veterinary Research
P . Institute, Izstnacar, Bareilly,
& through its General Mgnager,

e : «ees AcCsSpondents

(12 Original Arplication No; 879 of 1004

1' - % Prakash Chandra
, Son of Sri Ham Das Yadav,
, Clazs IV employee, Indian
| Veterinary Research Institute,
H - lzatnagar, Bareilly.
: {

2. Sanjeev kKumar, son of Sri Braj
Nancan Lsl, resident of mohella
Mirehistola, P.C., ailab Ngger,
District Bareilly,

3e Ganga Prasad, son of Sri Manhal:zl,
resident of village Ram Magan,
Pacchhim Caunlia, Post University,
Diastt, Bareilly,

4. Ram Pal son of Sri Ganga Prasad,
Class-1V employee, Indian Veterinary
Research Institute, lzatnacer,
EaI"EillYo

Se Prem Shenker Maurlya, son of

ri Ram Prasad resident of villace

R4 Ram Nagar Pachchimi Gauntia, P.U.
University, Distt. Bareilly,

ce o ® Apli‘licants
Versus

l. Union of India through its Secre-

tary, Ministry of Agriculuure,
New Delhi,

2 The Indian Veterinary Research
Institute, Izatnagar, Bareilly
throuch its General Manager

ese. Respondents

Original Application No. 495 of 1994

S
E 3 . T S i e o W e
¥

. (12)

| 15 Mahe sh, son of Dwarika Prasad
4 '

; 20 Suresh Chand, son of Kamesh

\
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| .
| % 3. Dinesh Chang, son of Bhopatl Ram
| ; 4 Jaswant Kumar, son of Laturilal 0
f 5., - Babu Lal, scn of Chottey Lal
i :
% 6. Raju, son of Roshan lal
i e Mahesh, son of Nibbu Llal
b ;
*"s 8, Lally Singh, son cf Malley Ram
Ge Ramesh Chand, son of Ram Swarug,
| |
I : c/o Indian Veterinary Research
] 3 Institute, Izatnagar, District
-;' BarEill}fn
oo o ‘Appli{;ants
By advocates Sri R,C, Singh E
and Sri Dhananijay Singh |
Versus |
le The Union of India, through 1ts i
Secretary Agriculture Ninlstry |
Of India.
26 The Indian Veterinary Research Institute,
Izatnacar, Bareilly through its Gensral |
lianager, : : |
an Office r=in-charge, Indian Veterinary |
Research Institute, Izatnager,
BaI‘Eillyo
osse Respondents
| By adwocates Sri Rakesh Teward
: ahd Sri J,N, Tewari,
; | (14 ) Original Application No. 1612 of 1993
f

k - 1. Cm Frakash, son of Shri Lalji
— Prasad, r/o village-Nevada,
F Imamabad, Post-Cryoladiya,
district Bareilly,
ceses Applicant

Versus

1, Union of India through
Secrctary Indian Council of
ricultural Research, Ministry
| of agriculture, Covernment of
? India, Krishi DBhawan, New Delhl,




2

(15)

2e

3o

|
i
|
|

1.

(16)
1.

e s T S

2.

3.

e i B ey B e

L4
-e
0
-e
(1]

Director, Indian Veterinary
Reseaerch Institute, Izatnagar,
Bareilly.

2o 90 Reiponden'ts

Origingl Application No, 1584 of 1993 -

Shri Ramesh Chandra Maurya, s/o
Netram, r/o village Choti Vihar
Po st~ izatnagar, District Bareiily.

Yusuf Khan, s/o Shri mMunshi Rhan
R/o village Gaunlia Deda-peer, Post
Haiderpur, District Lareilly,

shri Chatraepal, s/o Netram, R/o
village Choti Vihar FPost-Dedapeer
District Bareilly,

Mustar Khan, séo Nahboob Khan
R/o village Kohani, Post Kesarpur,
District Bareilly,

eoeos Applicants
Versus
Unlon of India through Secretary,
Indian Council of Agricultural
Research, Ministry of Agriculture
Government of India, Krishi Bhawan,
New Delhi,

Director, Incian Veterinary Research
Institute Izatnagar, Bareilly,

s 0o RESpondents

Origilbpl Application No, 883 of 1cg4

Virendra Kumar lMaurya, son of
Sri Kesari Lal, resident of
village Bihar Khurd, P,O,.
lzatnagar, District Bareilly

Lalta Prasad, son of Sri Durca
Prasad, r/o village & P,O,
Sanekpur, District Bareilly,

Medan Lal, son of Sri Mewa Lal,
resident of villege Budha, P.,O,
Bllwa, District Bareilly,

o0 0 e ijlicants

Versus

Qe er.PLO
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le

2o
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Union of India, throuch the
Secretary, Indian Council of ) Y
Agricultural Research, New Delhi,

The Director, :
Indian Veterinary Research
Institute, Izatnagar, Bareilly (U.P.)

oo oo Ref‘)pondents

Opiginal Applicaticn No, 728 of 1994

Krishan Pal, son of Govind Ram

working as casuél worker in

Indian Veterinary Research Institute
Izetnagar, Bareilly, r/o Chhoti

Bihar Khurd Post Izetnagar,

Bareilly, eoos APplicant

Versus
Union of India through the

Secretary 1.C.A,R Krichi
Bhawan, New Delhi,

Director,
Indian Veterinary Research
Institute, lzatnagar, Bareilly

voce. RCSpoONndents

Original application No. 725 of 1994 v

Khemchand, s/o Sri Netram

working as casual labour in I,V.R.I
Izatnagar Bareilly, r/o village
Chhoti Bihar Fost lzatnagsr, Bareilly

es.o APplicant
Versus

Union of India through
Secretary, Indian Council of
Agriculturel Research
Krishi Bhawan, New De.'l.hi.

Director,
Indian Veterinary Research
Institute, Izatnagar, Bareilly,

\
Y

ceso Respondents
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Original Arplication No, 885 of 1094

a& Mocl Chand, s/o. Durca Prasad
r/D_glllage Bihar Khurd, P,0.
lzatnagar, District Ea;ellJy,
working as casual labour in
I1.,V.R,I, Izatnacar,

ces o Applicant
L Versus
le Unicn of Inaile through the
Secretary, Indian Council of
. Agrlcultural Research, New
i Delhi,
2e Director
Indien Veterinary Reseerch
institute, Izotnager, Bareilly,
©oe o REEpDnden‘t__,

(2C) : Original Applicetion No., 886 of 1904

1S Raja Ram, s/o Lalji{Jatav SC)
. r/o villaae Newada Imamabad P,U.
: Kaladie, district Bareilly,

2, Jagdish Chandra, s/o Lochan Lzl
(Jetav SCj, r/o village Jaferpur
P,C, Bhajipur, District Bareilly,

| a4 3. Angan Lal, s/o Chheds Lal(Jatav SC)
» n/o village M1 lak Qllnagar PO,
$ Maujipur, district Barel lly,

. 4, Serwer Khan, s/o Akbar Khan
- R/o Tarai Gavtia P.O. Faridpur
District Bareilly,

; | ! eoeo APPplicants
g | t
{ . By Alvocate Sri M,A. Siddigui
E.I } Versus
: 1 1A The Union of India theough *the
E | Secretary, Indian “ouncil of Agri-
l”i cultural ﬂesea*ch Newv: Delhi,
i i 2 The Director,
| Indian Veterlnary Research Institute
‘ lzatnagar, Bareilly,
_ : eoe0 itespondents
| By Advocetes Sri Rakesh Tewari
: and_Sri J,N, Tewari,
I
i
!
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3 (21 Qriqina} &ppliqgtion No._}lz of 1004

nam Autar NMaurya, s/o Pyare Lzl 4
r /o villsge-Manehzra, post office

Bhojipur, Dpistt, Hareilly,

e o 8 0 .Q}jplicant
Versus

le Union of Ingdig throuch
Director General Ingian Council
of J@ricultural.ﬂﬂsearch, Frishi
Bhawan, New Delhi,

2e Director, Indigan Veterinary
nese arch Instityte, Izatnagar,
Eareilly,

3. Prebhari Farm Adhikari, Indian

Veterinary Research Instityte
+zatnagar, Bareilly,

e s i gy

seo0es Hespondents

F '_..,"‘m—l—_n._l et

S

(22) Original aApplication No, 860 of 1004

fl,- Hori Lal, s/o Puran Lal r/o
Gokulpur, post office Sahoda
Tehsil Meerganj, District

TUR v e NG e

5

f

Bareilly, coee Applicant i

P |

s Versus . J

. - : i Tl

1. Union of India through Director ! 4

General, Indian Coynci} of
Agricultural Research, Krichi
Bhawan, New De 1hi,

2, Director, Indian Veterinary Research
Instityte, Izatnagar, District
Bereilly,

3. Prabhari Adhikari(Farm), Indian

Veterinary Research Instityte
Izatnagar, Sareilly,

L B I !";ESPOI'ldent

Orioingal Arplication No, 707 of 1694

)

il Mool Chang, s/0 Nathoo L3}
r/o Jafarpur, T=hgi) Sadar
District Bareilly° ;

°© e 0 e Applican‘t

L. ‘ Versus

Agricultural Research, Krishi
Bhawan, New Delhi,

{: o
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? 20 Director Indian Veterinary Research
| g Institute, Izatnagar, Bareilly,
X -
3. Prabhari Farm adhikari, Indian
1 Veterinary Research Institute
! I1zatnagar, Bareilly,
.[l : e e Reﬁmndgnts
Ei‘ (24 ) Oricinal Application No, 467 of 1904
I )
i 1o Chet Ram, s/o Sri Summeri,
{ r/o village Doswal, post

Cffice Sethal, District
Bareilly,

2, Hari Shanker s/o Shri Sheo Lal
r/o village Umarslaya, post Umarsiaya
| : District Bareilly,

) esce Applicants
[

Il
Versus 'E

Al Union of India through ‘B
Director General Indian '
Council of Agricultural
nesegarch, Krishi Ehawan,
New Lelhi,

i
I 24 Director, Indian Vé&terinary {%
| - Research Institute, Izatnagar }
_ X Bareilly,
3. Prabhari Farm Aghikari, Ingdian ;

Veterinery Research Instityte
Izatnagar, Bareilly,

«ees Respondents
.‘; (25 ) Original application No,908 of 1994

et e ——— -
- -

Sen, r/o village Khalilpur

|

B

5 ? - Ream Bhajan’ son of Shri Budh
L C.B. Ganj, District Eareiliy

e — e —

By Advocate Shri P,E'_ Kashia_p e 00 Applicant
R Versus

1. Union of India throuch iBu~
lture Secretary, Min%stﬁ?rof
Agriculture, Government of
India Krishi Bhawan, New Le lhi,

\
| -

. ——— —— e =

vee P14
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By advocates Sri Rakesh Tewari

14

The Director,

Indian Veterinary Research Institute
(I,V.R.1), Izatnagar, Bareilly (U.P,) e
243122, o

shri K.C, Srivastava
Technical Officer,
Engineering Section,

Indian Veterinary Research
Instituteil,v;ﬂ.l) Izatnagar,
Bareilly (U.P.) 243122,

Incharge Instrumentation

Section, Indian Veterinary Reseerch
Institute(I1.V.R.1), Izatnagar, Barellly
(U.P.)243122.

eoce o WiSpondentS

gnd Sri J,N, Tewari,

(26)

le

20

i
g | le

|
i
P: o8
B
4
t
|

-- 3.

Oricinal Application No,595 of 1994

Virendra Pal, son of Sri Hukam
r/o village Chhoti Bihar, post
of fice Izatnagar, Bareiliy

Dayal Singh Bisth, son of
Sri Harak Singh, resident of <
Shastri Nagar, House No, 20-A '
Post Izatnagar, Bareilly.

eees Applicants

Versus

Union of India, through Secretary
Indian Council of Research Agriculture
New Delhi.

The Dire ctor, Indian Veterinary
Research lastitution, Izatnagar
Bareilly,

The Farm Manager/Line Stock Manager
Indian Veterinary Research Institute
Izatnagar, Bareilly.

\\ «e0+ REsSpondents

gﬁL

oo plEJ



Oricinal aAppli.ation No, 62 of jc94

Lsla Ram, ag:d about 22 v .arc
Son of Latec Shri Dambhar lal _
r/o villag. rash, Post office
Agrach, District Bareilly, '

eoeos Applicent

Versus

| le Union of India, throuch
o Secretary, Indian Council of
o Research Agriculture Research
' Nev: Delhi,

25 The Director,
Ingien Veterlinary Kesearch
Institution, Izatnagar,

U.F, Bagreilly,
3% The Farm Nanager (Hor ticulture )
Farm Section, Indian Ve i¢ rinary

Research Institute, Izatnacar
Bareilly,

«oco HE€SpOndents

‘ (28) Original Applicstion No, 37¢ of 1904

{

] «( 7% Puttu Lal son of Megh Nath

| 2, Uman son of Maghan Lsl

Se Omkar son of Chhotey Lzl
All residents of village Paharganj,
: | Post Bihar Kalan, Izatnagar,
£ Bareilly,
I &8 e @plicants
Versus

| 1. Union of Indie, through

: Secretary, (Indian Council of "

' Agricultural Research, ;

| New De lhi, §

| |

ki ) The Indian Veterinary Research i

. i Institute, Izatnagar, Bareilly t
R ! |
e o |

- SRR A
B! \ !

[§ { :- I

. I i

| 1,

ol | :
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(26 )

le

L.

The Farm Manacer(Farm Scction)
incian Veterinary Research ‘
Institute, Izatnagar, Bareilly, R

Q0 S 8

ees e REesponcents

Cricginel agpplicetion No,545 of 1664

Hari N

den son of Shri E,dri

Lal, resident of village Geutic
Ram Nager, District Bareilly,

Sita ram, son of N%rain Des,
r/o village Wakar Nagar,
Sundérési Post Collectorcanj,
EE}IEll]Y ¢

Suréj Pal son of Shri Lakhi
resident of villa Wak ar

Nggar Sundarasi, Fost Collector
Ganj, Bareilly,

Jamuna Frasad son of Shri Jwala

Prasad,

regident of village/Post

office Baron, District Rareilly.

Rajendra Pal son of Shri Hira

Lal resident of village Dharupur

Fost office Mhanpur Thiriec

District Bareilly -

Dhan Pal son of Shri Ram Chandra
resident of village Pzharganj
Post office Bihar Kala, E_reilly,

seoe APPplicants

Versus

Unlon of India, through Secretary
Indian Council of Agricultyre
Research New Delhi,

The Director,
Indian Veteringary Research Institution
Izatnagar, Bgreilly

The Farm Manager/Live Stock Manager

Incian Veterinary Research Insti-

tution,

Izatnagar, Bareilly,

\ secoe RespondentS
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Original Application No, 119 of 1504

1% Pratap Singh son of Sri Pooran
. Lal ;
2o Inderjeet son of Sri Jamuna
i 3. Fratap Singh son of Shri Ram
1 Prasad,

all applicants are resident cof
L8 villagc Ram Nagar West Gautia
-*’ Post Of fice University Bagréeilly
| District Bareilly,

esss Applicants
Versus

le Union of India through
Secretery, Indian Coancil of

Research Agriculture Research
New De lhil

- The Director
Indian Veterinary Research Insti-
tution, Izatnagar 48, Bareilly,
3. The Farm Manzger (Farm Saction)

Indian Veterinary Research .
Institute, Izatnagar, 48 Bareilly,
X

«ses HEspondents

(31) Originel application No.64 of 1994

Jagen Lal son of Shri Ram
, Prasad, resident of village
[ Dhanuwa, Post Office Chathiya
| District Bareilly, at present
C/o Daya Ram, village Raipur
£ Chauchury, Fost office Izatnagar
E District Bareilly, u,P, applicant
|
f

= By Advocate shri I,m, Kushv:aha

Versus

1. Union of India through Secretary
Indian Council of Research
Agriculture Research New Delhi

2% The Director, i’
Indian Veterinary Research

| Institute, Izatnagar, U,P,
= | Bareilly,
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3e The Farp MNgnecer (Horticulture)
Farm Section, Indian Veterinary
Research Institute, Izatnagar A
U.P. Bareilly,

' By advocates Shri Hakesh Teward

‘Y : : : .. .. Respondents
i
¥
i
:

; end Shri J.N,_Te'ﬂariu

(329 Original aApplication No, 1810 of 1992

Tata Rem son of Sri Bala Ram
resident of villege and Post
Of fice Tehiya, Bareilly,

,_..
- = e
SR Wl

oess APplicant
“Versus

l. Unicn of India,
a Ministry of Agriculture, _
L, through Secretary, New Delhi

24 The Director,
Indian Veterinary Research
Institute, Izatnagar,
BareillY o

I Sri AK, Singh,
Assistant Administrative Officer,

| .
B
't BB Indian Veterinary Research i
: | Institute, Izatnagar, Bareilly,

eeees Respondents
{ : (33) Original Application No, 1812 of 1¢¢2

BRI | Vijalpal son of Shri Ram Lzl

8. L] Care of Shri Harshpal Singh
y resident cf House No, 241/3,

Aves Vikas Rajendra Nagar,

i Bareilly,

cossAPPlicant

1. Unicn of India,
Ministry of Agriculture
through Secre tary, New De 1hi

F
i
} ! Versus
Rl
J

H 2 The Dire ctor,
It 4 Indian Veterinary Research Insti-
o1 tute, Izatnagar, Bareilly,

! Iﬁ S &‘i AK o Singh
1 Assistant Administrative
TR Of ficer, Indian Veterinary
Research Institute,

S P
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lzatnagar, Bgareilly
eoso Respondents

Original Application No, 227 of 164

1L Harl Om Lodhi s/o Shri Tikka -
Ram, resident of village
Wakarnagsr Sundarasi, Post
Office C,B. Ganj, Dlﬁtflct
B-‘-‘*l‘ﬂlll‘f e o s o A,Oplic.an't

L ]
:
e fereuns i Lo Futve-r

By advocate Shri K.A., Msari

Versus

o
U g 4

1. Union of India through Secretary
Ajrlcultural Ministry, Governrnent
of India, Krishi Bhawan, New Delhi,

I 2. The Director
Central Avian Research Institute
iIVRI} Campus, lza‘t‘,r'nar:lar,I 1840
zatnagar, pistrict BarElllYn

2% The Administrative Officer
Central avian Research Inctitute
(IVRI) Campus, lza'tneger1 Bes G
lzatnegar, District Barellly,

| a5 The Officer- m-charge
= Enﬁlnoerlnr and halntenance Section
Central avian Research nstitute
IVRI Cempus, Izatnagar P,U., Izatnagar

District Bareilly,

i ' N N RESpDndEﬂtS

By Advocate Shri Rgkesh Tewari

and Shri J,N, Tewari,

ORDER (Reserved) 1
JUSTICE B,C. SAKSENA

jf Thic bunch of cases have been tiled by the

| : Cesual labourers of the Indian Veterinery Research Instituyte

(for short I,v.R’.I. ), Izat Nagar, Bareilly, The cleim of

QUE¥' v e oep 20
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the applicant is thet they have worked in the I,V,.R.1, !'

over a long spell cof years, thouch for intermittent j;
g | Zreriods end not continuously., They claim that thegy are ﬁ
| X <entitled to recularisation and also to be paid wages : {1

equal Lo the emoluments which are paid to the regular
Lemployee of the I.V.ik.l, cince they allege that they are
| e . : ' P . . s 4 . i1
i discharging similar nature of duties and responsibilities ||
!

és the regular staff working on identical posts. |

- |
_m ' 2. VeA. NO. 384/94 is being ireisted ss the I

leading case and since all the O.%A brcadly involve the

same questions of facts and law, they are being disposed

l [
of by a common judgment. The comron juogment will cover

=
¥

all the UuASu

|
¥
|
|
!

Sn We do not propose tc indicate the facis of
each U,A but propose to deal with the questions of law

arising kroadly in all the cases.

Ly ysn we have heard the learncd counsals for .!
the parties, ; |

| : : | &
< Ihe applicants claim that they have bsen | &

engaged on daily wages snd have been ¢iven work from

time to time but no aprointment letter was issued in

They alleged that certificates have been issued and they

i

: support of lhe working days of each of the applicant, E
%'

were produced at the time of hearing if ihe Tribunal !

» L

would require,

T T Sl

6. The epplicants bLased their claim for

Legulsrisation on a circular letter incorporating the

T i -
- -

provisions of 2 Office Memorandims issued by the Ministry : f
of Home Affairs dat€d 2,12.66 read with Office Memorandum

deted 9.8,61, copy of this hos been filed as Annexure. -1

to the leading O.A. This circular letter interaliqﬁ
Qat\ ° -¢P2l
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provides that casual labourers in Class 1V posts borne

on the regular Establishment which are required to be

fillad by direct recruitment will be made subject to-certain
conditions enumerated therein. The conditions interalie,
aré that no casual labourer not reghstered with the Employ-
menl Exchange should be appointed to posts borne on the
regular esteblishment, the casugal labourers appointed
throuch Employment exchange and possessing experience g

Midlmum Of 2 years service as casual labourers in the

office/establishment to which they are sc sppointed will

be eligible for appointment to posts on the regular establl-a

o - - shmnt in that otfice/establishment without any further

i | rdference to the Employment Exchange, It was also provided

that the casuzl labourer who has put in etleast 240 deys of

entitled to the benefit cf claases (b) and (c) of the said

U.M. For the purposes of absorp*tion in régular establish-

T g
-

ments, Caésuel labourers‘it v.as diiectedjshould be allowed =
‘ to deduct from their actyal égé ¥ pariod spent by them as 1 |
casusl labourers and if after deducting this period, they
are within the maximum agé 1limit they should ke considered
eligible in respect of maximum age. It was also provided

that the broken period of service which may be taken into

| account ftor the purposes of age relaxation for appointment
in reguler establishment should not be more than cix months
11 @t one stretch of such service,

B 7o The applicants also allegea that Lthey are

discharging similar nature of duties by the regular employee.

\
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S In the counter affidavit, the details with

regard to number of workino days of each of the applicants

in the concerned 0.As have been shown through a-8\srt, Tha
Sdld chart goes to shuw that gome of the épplicants has
put in 240 cdays of continuous service in two consecutive

yéars. The stand of the respondents is that for purposes

0f regularisation of ihe casual labourers and which sre Gevc

e
being implemented are contained in Office Memorandum ’;

dated 13.10.83 issucd by the Ministry of Houme Affeilrs,

Depertment cf Personnel znd Administrative Heforms as ~

also & circular dated 29,3.84 is sued by the Indian Coynci?

Of Agricultural Research, COpy of the samez has been anne-
xed as ChA-i and CA=2 to the counter atffidavit in the
leading case.

S The responcents have also annexed copy of
Circulcr lette: dated 19.9.90 1ssued by the Indien Council
of Agricultural Research. Through ithe said circular it

Nes been indicsted that since all the Institutes und : /gl
which have large farms,- area, casual labourers aras reﬁuired
to be employad during season to do work cf se¢asonal nature,
being requiied it was stressed tha+ Oobjective norms with

regard to the strength of labour pPer acre during crop

season be developed., It was alco provided that employment
of contract lsbour as far as possible for the agricultural
farms of the Institutes may also be explored, These dire-
ctione were given by the Finance division of the Incian -
Council of Agricultural Research. The respondents in thekr
counter have indicsted that the applicants and Similarly
other casual labourers were engsged from time to time to
do casual nature of duties, the casusal labourers are thus
€ngaged for specific work in specific period from time to

time and as and when the specific work for which they gare

\ta"‘b e .p23
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éngaged 1t over their scrvices automstically come to an

eénc., The respondents have also denied that the applicants |
Oor other seasonal casual lebourers diSchaxge the same naturei

of work and r i
rk snd responsibilities as are discharged by permenent

staffe It is alleged that the nature 0f work and cduties |

0f tha B ) 3 i

0 the two cstegories is different and therefore, the clain |
1E-.

for 'Ejual pay for Equal work! is unfounded and untenable ?

i
{ i
{
|}

It has been indicasted that none of the applicante are

wO ki . 5l -
IK4iRg agalnst any permanent post nor there are vacancies
~d

—Sals 8 = 3 5
end the spplicants have also no* qualified for regularisa
tion in the light cf the provis.ons cf the Office hbmcrandum}

énd circular lettier Anne xure CA-i and CA-2.

1C. In the rejoinder affidavit virtually the

evermenis made in the 0,4 have been reiterated. On behalf

fcr%@ intermittent period over = number of yeears they
» the

cre entitled to be considered for regulerisation, The

varilous Office ‘emcrandams of *he Ministry of Home Affsirs

J}

file BXG
t ﬂi as Ann-¥ure 1l to the U.A provides that casual laboyre
who Nave put in atleast 24¢C deys of service gs casual

labo i
ab urers(lncludlno broken period of sa*vlceJdurlnu each

°f clauses(b) and (c) of the said/&Emeanduma Cl.(b) &(c)
Frovices tha+ casual labourers apgﬁzhted throuch Employment
Exchange and p0559551ng experlence of 2 years ;;rvice as
Casual labourers in Lthe office/establishment to which they

are cointe
SO appointaed will he eligible for eppointment to posts

on the re
he regular establishment in that Cffice/establishment
-:.t 1y 4
without any turther reference to the Emgloyment Exchange

In t ‘
he facts of the present case, none of the applicants

uali '
G fy for appointment against the reguler POst in the

\
QHJP' oep24
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Yifice /esteb!ishments Ct the respondgenic.

11, The respondents in their Counter efif{icavit

have referred to Annexure ca 1 ang CA2£E%3% There is slight

distinction in the Provisions containeg in the aforesaig

two orgers viz +he circul ar letters of earlier date flled

€S Annexure ) +to the 0,4,

thet by the former Circulers 24c¢ 0eys continyoys sérvice

in 2 consecytive years 1is prcvideg whereas, theugh 24¢

deys of service jc provided including broken periog of

service but the o ye@rs period is to pe Cimputed éccording

to the sezig Circuler from the dete of *their registration

in the Employment Exchange. The gpplicants do not qQualify

for being considered for regulcrisation ynder the provisiong

0f Annexure CAl ang CA2 that since none Of them have put

in 24C days of centinucus service in » consecutive yegsrs,

s it was next urged on behalf of the epplicant

thet the Tespondents have Manouvered and have not pngfqtted

eNy °f the applicants to corplete 24( Cays of continuoys

Téspondents is stateq +o be arhi

13, A similar q\?ontentian &S consideited by 4

-

Bench of which I was a Member, By the saig decision which

~#as rendered on 12.12.94, 52 O, pc grouped together haye

¢C adjucicate the plea of

arbitrariness and niscrimination. “he same situation

obtains in these 0,As alsc, The nature of the appointment

cf the applicants coes to show that it is as . seasonal

thf s e p25




€ngecement was on seasonal basis

oh) el D5 e
: casual labourers, their |

Oork load which arises for

intermittent a ]
- LLENL perlod and as soon as the work for the

e ———"

perioed |

- L 8 *

€ to e T ]
nsure that engacement is made sNd work igs

| provided as far 1 It
b €~ dS pOssible to the casual labourers cn i
the ‘

basis of number of days put in by them

14, At ¢
At the Rer the legrned couynse] for the :
HE

il

- :
dents are not engaging any

T FE
In our decisj . 3 ~ which } % 3
10N 1n f_,‘,ﬂ‘ 1336/93’%55 alsa
A

& by casual lasbourers O the RS AN G A.R.I, Wwe h
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the various (
s U ] ] |
«As have cifeq various decisions which may be :
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(ii) 1¢¢3 S.C 188'Union of India and Ors Vs.

Besant Lsl and Ors, _Wii ;_
(iii) 1961 S;C*lll?iThe Scheduled Caste and Wesaker ,g.
Section Welfare Associ.tion and another Vs. *}j;'
Stete of Karnataka. l;i%

(iv) 1990(2) U.P.L.B.E.C 1174 and &lso at pagel347. |

1873 By ¥he first decision'U.,P. Income Tax Depertment

i Ty E
D N e ki -
e e © == ~
- T

(Supra), a writ petition under Art. 32 of the Constitution

|

= -

w@s dec.ded., By the said decision the Supreme Court direct- lg |

ed the responcents to prepare a scheme on retional basis for ;: |
absorbing such émp10yees who have been working continuously 1 ‘;
for more than one year. b _5
s In the second decision in Union of India and COrs h 4

Vs. Ez<ant Lal (Supra), it was held thet there was no material f

to indicete that the ®espondents fherein were employed on

project work, It was provided that on completing 12C days

That decision was based on the provisions laid down in

H
they are entitled to get salary as t8@mporary employees ¢ - %
Chapter XXIII of the Indien iallways Establishment Manual. l

No analoguus provision has been pointed out to govern the

conditions of service of the applicants in the C.As under

decision, The saio decision, thereforey, cannot be used g

to any advahtage by the applicants. ik

two |
12, The last/decisions were cited to support the
submission that the respondents being instrumentalities

of the state,their action should be informed by reason end

- — i
e e F L P — P ——— . A i e p W s

resort to 'hire &nd fire 'policy would be arbitrsry. Ve do ”

not think it necessary to analyse the various decisions

= derodr -

cited on behalf of the apgplicants,

\

a
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A 2C, On the guestion of reguletisaticn as is |
M known, the Hon'ble Supreme Court has in the earliest |

decisions had taken the view that the casuel daily emplcyses |

A

sre entitled to be reqularised after hzving put in six ||
months ef scrvice. In some later decisicns the service of

one yeer vias considered necessary for being regulerised.

In scme cother subseyueni cdecisicns instead o1 directing

regularisation the authorities were required tc drew up s

scheme for regularisation, The Hon'ble Supreme Court in

some later decisions tock the view, the 3 years service

ignoring artificial break for shori periods in the circum- Aj?

stances of those csses was held sufficient for regularisati- |\

on and provided that the regularisation be made in phases "

in accordance with the length c¢f s€rvice,

21 The Hon'ble Supreme Court in some oOther

cases finding that the claim for equal weges at per with the i;
- regular employees and for regulerisation involved disputed I

question of fact and needed investigstion remitted the |

matter to some nominated ccurt or Tribunel or expert body to |

examine the contenticns raeised in the petition bafore it as §
!

also the stand taken by the respondents on all issues after

: : AT '
provading full cppostunity to the perties of hearing inclu- §

ding leading of evidence oral and dccumentary required state
Tribunal or body to make & report to the Reglstrar of the
Hcn'ble Supreme Court within a time frame®, After ths

i
receipt of such a report the Supreme Court considered the }

o T e A e e = s e ..l i i = g A e i I s R 8
-

recomnendatlon and passed necessary orderse. In this regerd,

reference may be made to the case of 'Bhé@ati Prasad Vs,

B v e

Delhi State Mineral Development Corporaticn'!,

| \
_ Qe L ¥ep28
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22, Somz oth'r decisions on the question of
g regulorisation deserve to be noted, since they are the

recent and subseguent decisions. In the case of iDelhi

Development Hcrticulturai_Employeeﬂ Union Vs, Da2lhi Admini-
stration Delhi and Ors, r@ported in A.I.R 1992 S,.C-79, a two :i
Judge Bench was plgﬁéd to make certaln relevant observation, |
it was cbserved in the said judgment ;-
" this country hazs so far not found
it feasible tc incorporate the right
to livelihood as & Fundamental right |
in the Constituticn, This .s beccecuce
* the country has so far not attained the 1@
capacity to guerentee it, and not because b
it considers it eny ihe less Fundamental ﬂ
to life, Advisedly, therefore, it has
been placed in the Chapter of Directive
Principles, Art. 41 of which enjoins Q
upon the State to make effective pro¥ision |E
for securing the seme within the limit of

its economic cag.city and develcpment,

Thus even while gilving direction to the

State to ensure the right to work the

Constitutlon makers thought it prudent

not to do so without qualifying it,*

23, The other relevant chservation in the said
= judgment 1is " for regularisation there must be regul:cr
and permanent post or it must be established

that &slthough the work is of a regular or

_ \
| : | %‘thﬂ o« P29
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has to be taken inasmuch as every,

not only tells upbn the public exchequer, but

¢lso hes the effect 0f increasing the cadre

strength of s perticular serVECe, class or

Category,m

2.5 In the saig Cese it was helgd that the

High court has acted rather hastély ibn directing wholesome

regularisation of a1} such persons who have put in gne

year's service and that too unconditional,

1C of the saig decision, it was Observed ;-

" Ordinarily Speaking, the creation and

abolition of 5 post is a prerogative of

the executive, 1t is the executive again

thet lays down the conditions of service
subject ofcourse to 8 law made by the

dpproprigte legislature, This power to

prescr

ke

ibe tha conditions of service can

exercised either by making the pyles

under the proviso to Art. 3C9 of the Consti-

tution or(in the absence of sych Trules ) by

1ssuing rules/instructions sng €Xxercise of

its executive powers,

» Statutory Provisions, rules angd other

instructions if any, governing the conditions

of service "

26, Another decision of the Hon b le

Supre me
Court which needs to be not

ed is a decision by a three

Judge Bench in the State of Punjsb and another vys,

Surendra Kumar ang others reported in 1091 iv S.B.L.T(L)

such direction

In Faragraph

—
o B e A s e il
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permanent nature, the device of appointing and

keeping the workers—on—ad-hoc or temporary posts

hes been resorted to, to deny them the legitimate

.end legible benefit of permanent employee, In the
same jucgmenit, the Hon 'ble Supreme Court was pleased
Lo note an equally injuricus effect of indiscriminate

regulerfsation it hass been noted:

24

1s the decision in the case of State Of Haryana and (rs Vs,
Plzra Singh and Ors, A.I.R 1992 S.C 213G, In the said case

in peragraph 23, the Supreme Court made the {Sllowing

Oobservation:-

L ‘@@QEﬁEﬁY of the agencies have stopped
un%ﬁrtaking Casual or temporary werks
though they are urgent and ESSEﬁEii%
for fear that if those who haué/empluyed
on such workﬁ are required to be continued

for24u or more days hfve to be absorbed as
regulzr employees zlthough the works are
Lime bGund and there is no need of the
workmen beyond the completion ot tﬁg‘WGrk
undertaken. The public inter€st sre thas

jeoparadised on both.counts, *

The other decision which needs to be noted

!
3

while civing eny diiectiocn for regulé-
risetion of ad hoc, temporary, daily-wagers
€ic the court must act with du? care and
caution, It must first éscertain the
relevant facts and must be COognizant of %

the severczl situatiions and eventuaelities

that may arise on account ¢f such dire-

ctions, A practical ang pragmetic view

_.\.._Q;ras} o8
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on the facts and circumstences of the

a case, we are of the opinion that the just

end fair order shoula be that the petitioners.
who have been dppoinied part-time basis should

be continued until the government makes reguler

appointments on the recocmmendetions of the
Fublic Service Commission, Meanwhile, the
petitioners will Get their salary for the

period of vocetion,"
shows

2l 4 perusal of the saig decision/that

it was urced by the learned Counsél for the respondents

therein that the order of the High court can be sustained

on the basis that tha Supréme Court has issued directions ¢

for sbsorption of the temporary or ad hoc Covt, servanis |

On pearmanent basis in seversl €3ses. It was argued before

the Supreme Court that if this could ke done by the Supreme

- Court without assigning any ==ason, it should be opensd:

Lo the High court as well to allow the ywrit petition in

similsr terms, The Supreme Court expre ssed

10 agree.It thereafter proceeded

its inability

L0 point out the distinct_

ion between the jurisdiction of the High Court and the

distinction between ihe power conferred on the Supreme

court under Article 142, I was held that Art, 142

€mpoviers the Supreme cour

L S g, Tl B 7 i . e i O gy PP g

1t to make such orders as may be

- Necessary;

¥ e ke

o

"for doing complete Justice in any case

o T

-

°L metier pending before it," which
euthority the High court does not eénjoy.

It was Observed that ;=

. LR L R S e ey
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i " the jurisdiction of the High court while

1
iy -dealing with a writ petition, is circum- e

i _ | scribed by the limitation ciscussed and
1

declared by the judicial decisions and it
cennol transgress the limits on the hasis
| @f whims or subjective sense of justice

varying from Judge to Jucge."

Y 28, In Sandeep Kumsr Vs, Stzie of U.P., reported

iy =

in 1992 S.C 713, the Supreme Court held ;-
" From the facts placed before us, it appears

that the scheme under which the petitioners

are working is of a very spacific natwe,

There is no permanent neced for the work and
4 since it is & project for a particular purpcse, -

it wil! not be possible to direct that the

- e e - A

petitioners may be regularised in service."

“ﬁ_

e | ——

29, The Supreme court again reiterated its
aforementioned view in 'Kernataka State Private College ;
Stop Cap lecturers reported in J.T. 1992(1) S.C 373. |
30, As noted hereinabove, one of the pleasraised i
on behalf of the applicsnts was that ths respondents have
not permitted the applicants tc complete the eligibility
leid down in Annexure CAlL and CA2, The Suprame Court in
'Piara Singh's case (Supra) has made a very relevant
Observation :-
" This is not a case, we must reiterate, where

the Govt, has failed to tiake any step fcr

i e gt et i g
P i 1 e e i . St s A T e i

regularisation of their ad hoc employces

e

working over the yeers. Every few years they

| have been issuing orders providing for

g A ——

e —
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L 1]
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regularisation, In such a case, there is

N0 occasion for the court to issue any dire- ;

‘ctions for regularisation of such employees

e | more particularly when none of the conditions q
1y prescribed in the said orders can be said to i

be either unreasonable, arbitrary or discrie

minatory. ihe court cenmnot obviously help i
those who cannot gét regularised under these

orders for their failure to satisfy the i

by 8

condition prescribed therein, Issuing gemeral

declaration of 1ndulgence is no part of our

e cE——

Jurlsdlctlon. In case of such persons, we can

g o g ettt e o -
.
- e e -

e 4"
-

only observe that it is for the respective l:

-y

R o e s L

Govts to consider the teasibility of glvlng

them approprizte relief, particularly in

s e s = o
e i g

casés where persons have been continuing over

a long number of years, and were eligible and

/-

qualified on their date of ad hoc appoihtment

and further whose record of service is sitisfa- k

- - ey i — 1 -

ctory.,"
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31, .In the light of the discussiion hereinabove,

since we do not find that the provisions contained in

?J Annexure CA 1 and CA2 can be said to be either unreasonnble,

arbitrary or dlscxlmlnuucry, the provisions of the saig
ahnexures must be allowed to govern the questlon of regula-
risation of the casual lubourers of the Instltutes in

question including the applicants in these O,As,

-
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32, A recent decision cited by the learned

counsel for the respondents may also be noted. The said !

; decision is by the Apex court in 'Madhyamik Shiksha Parishad |
o Vs, Anil Kumar’ reported in- 1994 L,I,.C 1197, A parusal of |
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the decision shows that the respondents thereto had been

~N—
engaged in the year 1986 by the appellant for the work of

Preparing certificates to be lSSUEd to the successful :
cendidates ct the examination conducted by it, The respo- {{
ndents were being paid bastly at the rate of Rs¢20/= for
LOO certificates, There was a backlog of certificates i-;
L0 be cleared and the réspondents were engaged to clear 1;;

that backlog on payment of ad=quantum, The bacﬁlog hek¥ing

Leen clearsed, the services of the respondents were not tg
eontinued, the respondents flled a writ petition ang the i
High court was pursuaded the view that the respondents were 'f'
Cssual workmen who had completed 240 days of work and for
Other reasons held that discontinuznce of their services

Was not legal and they were entitled 1o reinstatement, The
Apex court held that the completion of 240 days of work does _
not under the Industrial Dispmie Act import the right to ;;_
Iegularisation, It mere ly imposes certain obligatio;'l E;?Dn |
the employer st the time of termination of service, It
further held that it is nct appropriste to import and apply
that anology in an extended or enlarged form, In the said
Case the Apex court also held that since there was no
sanctioned post in existence to which the respondents couyld
be said to have b-=en appointed, the order for their "einstatéf
ment could not be upheld., It was also helg that the |

assignment was an ad hoc one which gnticipatedly spent

1tself out and therefore, it was difficult to envisage for

— =

Of the Industrial Disputes Act importing the incidents of

completion of 24¢ days work,
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the 0.A and since the 0,As aré being dismissed, the interim

s¢ 35 ¢

33, Reference to the above decision is relevant
and meets the plea taken on behalf of the respondents that
on completion of 240 days the applicants are entitled to
regularisation, The Trespondenis have very cleariy‘iﬁﬂicate&- jt
that the applicants were éngaged as seasonal casyal labourers f‘
on completition of their work for which they were engaged,
their services automaticallyﬁcane to an end. The ._responden'ts
have also denied that the applicants can be termsg as workmen i:

under the provisions of the Industrial Disputes Act, Since

No sanctioned post 'is in existence, we think that it would not}:
be advisable to direct regulerisation of the epplicants
against reguler posts, More-so, since admittedly, the
applicants on the basis of their number of days of working
90 fot fulfil the eligibility for regulerisation lays down |
in Anexure CAL and CA2 to the counter affidavit,

34, On a conspectus of the discussion hereinsbove,

the O.As are devoid of merit, The pleas raisegq on behalf

©f the applicants has been held by us to be untenable, The
O.As are accordingly dismssed, The parties shall bear their
oﬁn costs. Such of the applicants whose services came to

en end on completion of the work of the project for which
they have been engaged but by reason of the interim order
they hgqve been allowed to continue will have no right to

continue, The interim order was subject to the decision of F

order if any, stands vacated. Copy of this common judgment

&

shall be placed on the file of each of the O.As which have

been clubbed together and have been disposed of by this

common judgmnt._ﬂ e e UM L i T Y
s R ot A E I
( K. MUTHUKUMAR ) 23 ( B.@. SAKSENA )
MEMBER(A) VICE CHAIRMAN
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